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. " In pursuance of the prcvlsmhs of clause (3) of-Articie 348 of the Constitution of India, the

Govemoris pleased to order the publication of the following English transiation of the [CFAI Unwers;ty
Act 2003 (Uttaranchal Adhiniyam Sankhya 16 of 2003) fq__general mformatlon

As passed by the Uttaranchal Legislatwe Assembly and assented to by the Gm.rernor on
July 08, 2003.

4 s e

No. 273N|dhayee and Sansadlya Karya.f2003 _ s :
Darea‘ Dehradun, July 10, 2003 A ]

NOTIFICA‘I'ION B

_THE ICFAI-UNIVERSITY ACT; 2003 _
, {AcT No.16-OF 2003) . . _ ' "
- S LT AN ’ :
) . ACT . 1
to establish and incomoratean Umversrtym ihe State, with emphasis on providing high
quality and industry relevant education in the areas of Applied Financial Managemert,
General Management, Apphed Sclences and Techiology, sponsored by The Institute of
Charteréd Financial Analysts of india {ICFAI), Hyderabad, Andhra Pradesh’and to pro—
vide for matters connected therewith or incidental thereto. - . :

IT Is Heresy enacted ifn'the: Flﬁy—fourth year of the Repubhc of Indla

as follows -
' ' s CHAPTER--1
" Prehmlnary
Short titte, and .M Thls Act may be cailed the ICFAI University Act, 2003
Commencement -
. oo (2) ltshalibe deemed fo have come into force on the, date the Nofifica-
Lo tionis lssued by the Staté chemment '
Definitions . 2. (1) In this Act, unless the context otherw;se requnres -
' ' {a) “Academic Councnl" means the Acadermc Counell of the
S UnrverSIty , :
By "Conshiuent Co!lege rneans acollege or mstrtuhon maintained
bythe University; - -
“ - :{c) :"Councnlfor Techmca! Eduuﬁon means the All India Council ]

for Technical Education estab!rshed under section 3 of the All
India Council for Techmcal Educahen Act, 1987;.

(d). “Distance Education System” means the syslem of 1mpart-
ingeducation through any means of inforimation technology
" and comrnunlcatlcn such as multimedia, broadcasting; tele-
casting, online. over intemet, other interactive methods, e-mail,
internet, computer mte:achve talk back, e-leaming, correspon- -
derice tourse, Semindr, eontact programi ora combmatron of ~
any two or more of such means;
. .+ (&) “Employee” means employee appointed by the University;and -
: includes teachers and other staff of the University or of a con- -
stituent college

® “Faculty" means faculty of the University;

{g) “ICFAI"means the Institute of Chartered Financial Analysts of
India, the sponsoring body of the IGFAI University, whichisa -
registered Society af Hyderabad, Andhra Pradesh;

{h) “Prescribed” means prescribed by the Statutes;
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- (i} ."Principal” in relation to a constituent college means the Head of
- the constituent college and includes, where there is no Principal, the -
- Vice-prinicipal or any other person for the ‘urne being appomted foact
‘-as Pnnc!pal,, o -
iy "Reglona! Center” means a center established or rnamtamed by the
B Umversrty forthe purpose of co-ordinatir ng: and supervising the work

of Study Centies in any region and for performing such other func-
tions as may be conferred on.such cenfre by the Board of Manage-

© ment; .
(k) "State” means State of Uttaranchal'

{I} “Statutes” and “Rules” means, respectwely. the Statutes and
.- -Rules of the Unlversny, S
(m) "Study Cemre’ means acentre estabhshed mam\arned orrecogmzed

by the University for the purpose of adwsmg. counseling orfor -
.rendenng any other assistance required by the students;

n) “Ieachel" means a Professor, Ass oclate Professor, Assistant Pro-
fessar/Lecturer or such other person as may be appmnted for im-
parting instruction or conducting reseaichin the University orina

~ constituent college and institution and includes thie Principal of

- : .2 constituent college, in conformity with thie norms prescribed by

. the UGC;

' (oj . "UGC™means the University Grants Commssionestabhshed under
. - the Unwersﬂy Grants Comnmission Act, 1956;

{p) ‘“University” means the ICFA Unwemlty,Dehradun, .
" -(q) “Visitormeans the Visitor of the University. =

CHAPTER--it
The Umversnty and its Objects

ot

3 1) ICFAI sha]l have the right to estabhsh the UnwerSIty In accordance with  Proposal for

the

the provisions of this Act. . establishment

- {2) An application containing the proposal to estabhsh a Umversnty shaII be ofthe
made to the State Government by the ICFAL University
.~ The propasal shall contain the following particulars, name{y —
v (a) -‘lhe objects of the University alongwiththe details-of the ICFAIL; ~
. (b)"--_ the extent and status of the University and the avhllablhty of Iand
{c) ihenatureand type of programs of study and research 1o be under- -
* ‘takeninthe University dring a penod ofthe nextﬂve years;
1@} the nature of faculties, courses of study and research proposed to.
_ be started:
LR (e} thecampus development such as bu:ldmgs equnpment and struc-
~ tufal amepities;
f thephased outlays of caprtal expendllura for a period of the next
- five: yeafs* S
@ 'the M wise recuing expendmxre “Sources of finance and estimated
" . expenditure for each student; L
" (hy thescheme for mobli:zmg resources and the costof capital thereto
and the manner of repayments to each source;

. () thescheme of generation of funds mtemally through the recovery of
feefrom students, revenues anticipated from consultancy and other
T achivities relating to the objects of the University and other articipated
incomes; .
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Establishment
of Universily

University nol

to be entitled to

fimandial
assistance

No Power fo
affiitate any

" institution

Oblects of the
University

(i} the details of expenditure on unit cost, the extent of concessions
or rebates in fee, freeship and scholarship for students belonging
to econom:cally weaker sections and the fee structure indicating

) \faryrng rate of fe, if any thatwould belevied on non-resident Indians
“and students of other nattonalttles

(ky the years of experlenoe and expertise in the concemed discipline
at the command of the ICFAI as well as the financial resources;

{) the system for selection of students to the courses of sludy at the
Un werstty, and

(rn) status of fult' Iment of su h ottter'oonthloris as may be required
- by the State Govemment to be futﬂlled before the establishment of
. the Unrversnty

4, (1) Where the State Govemment after such inquiry as it may deem
hecessary, is sattsﬁed that ICFAI, Hyderabad has fulfilled the conditions specified
in sub-section (2), of Sectton 3,it may dtrect the ICFAI Hyderabad fo establish an
Endowment Fund.

(2) Aﬁer the estabushment of the Endowment Fund the State Government
may, by notification in the Official Gaze‘te. accord sanctron for establishment of the
University. -

{3) The headquarters of University shall be at Dehradun Uttaranchal and it
may have campuses orRegtonal Centres, Study Centres anywhere in india or over-
seas with approval of the Vtsttor

(4} The Chanoellor meVIGe-Chancel!or rnembers ofthe Board of Governors,
members of the Board of Management and the Academic Councii for the time being
holding office as such in the University- so established, shall constituts a body
corporate and can sue and be sued in the name of the University.

{5) On the estab[ts_hment of the University, under sub-section (2}, the land
and other movable and immovable properties acquired, created, arranged or built by
the University for the purpose of the Umverstty in the State of Uttaranchal shall vest
in the University. i

{6) The land, building and other properttes acqwred for the University shail
not be used for any purpose, other than that for which the same is acqu ired.

5. The University shall be self-financing and shall neither make a demand
nor shall be entitled to any grant in-aid or any-other financial assistance from the
State Government or any other body or corporatton owned or confrolled by the State
Govemnment.

6. The Umverslty may have constltuent oolleges, Regional Centers and
Study Centres but shall haveno power to adrnlt any other college or institution to
the privileges of affiliation. - -

7. The objectwes for wh:ch the Unwerstty is estabhshed are as follows:-—-

fa) To prov:de mstructxon teaching, tralmng and research inspe-
cialized fields of Finance and Managementinciuding Finan-
cial Analysis, Banking, Insurance, Financial Services, Finan-
cial Management, General Management; various branches of
Technology and related subjects, and make provisions for re-
search, advancement and dissemination of knGwledge therein;

(b} Toestablish a campus in the State of Uttaranchal, and to
" have sfudy centers at dtft‘erent places in India and other
-countries; . - . : '

(c} To offer continuing a'n‘d‘distanc'e education programs;
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{d}

(e}

. (1)“

@

- membes of the University and other insfitutions in india or overseas;
).
W

o

{a) -

®)

)
@

@

{r)

i

@)

()

To institute degrees, diplomas, cerificates and other academic
distinelions on the basis of exammahon or any oi’ner method of

eva!uahon

Tocoilaboratem‘d‘ranyomer college.-or unwers:ty research lnstltutlon
industry association, professional association or any other
organization, in India or overseas, to conceptualize, design and

- devetop specific educational and research programs, training pro-
_grams and exchange programs for students, faculty members and

others

To dassemmale knowledge through seminars, conferences execu-
tive education pragrams, community development programs, publi-
_catlons and trarnrng programs; :

To underlake programs for the taining and devel npment of faculty

To underiake collaborative research with any organization in india
OF OVerseas: ’

To do all lh:ngs necessary or expedrent te promote the above

._.,objeciwes

. To pursug any other Ob]eCtIVB as may he approved by the State
. Govemnment . .

. '(1) “The University shall Kave the following powers, Viz i~

to establish, maintain and recognize such Reglonal Centres and
Study Centres as may be determined by the University from time
to time in the manner laid. down by the statules;

to carry outdll such other activities as may be necessary or feasmle

. infurtherance of the object of the University;

| (9')".

: under conditions faid down in the Statutes;

to cornfer degrees arother academic distincfions in the manner and

to institute and award fellowships scho‘farships and pnzes efc.in
accordance with the Statutes;.

to'dsimand and receive such fees, bills, invoices and collect charges

‘as may be fixed by the Statuies or rules, as the case may be;

to make provisions for extra curncufar activities for students and
employees

to make appointments of the faculty, officers and employees of the
‘University or a constituent callege, Regional Centres, Study Centtes _

1o receive donations and gifis of any kind and to acquire, - hold,
manage, mainiain and dispese of any movable orimmovabte prop-

- erly, including trust and endowment properiies for the:purpose of
_the Universily or a constifuent college, or a Regicnal Centre, -

Sutdy Centre,

to institute and maintain halis and to recognize places of resi-
dence for students of the Universily or a constituent college;-

to supervise and control the residence, and to regulale the discipline
among the students and all categories of employees and to lay
down the conditions of service of such employess, including their
Gode of Conduct; '

tocreate Academic, Administrative and support staff and other
necessary posts;

Powers of
the Universlty
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(i)
(m)
(n)
()
v
@
0
(s}

(t)

()

R

{w)

fo co-operative and collaborate with other Universities in such a

marnner and for such purpose.s as the’ Umversﬂy may determine

from time to time;

to prowde distant education systam and the manner in which
distance education in relation o the academic programmes of
the Unwersnty may be orgamsed

to organize and conduct refresher courses, onentatlon courses
workshops, seminars and other:.programmes for teachers,
lesson writers, evaluators-and other academic staff;

to determiné stafidards of admission to the University or a
constituent coliege, regionat centres, study Centres with the

. approval of Academic Council; .

to make special provision for students belonging to'the State of
Uttaranchal for admission in any course of the University orin a
constituent college, Regional Cenire or Study Centre;

to do all S'uch' other acts or things-weather incidental to the
powers aforesaid or not, as may be necessary to furiher the ob-
jects of the University;-

to prescribe such 1 courses for Bachelor Degree, Post graduate,
Doctor of Philosophy, Doctor of Science Degrees and Research
which would' be covered by UGC and AICTE but University shall
have right to start diplor‘nas certificales elc. in its own subjects;

to clearly set-apart the academic activities of the Unwers;ty frorm
the activities of the. Trust. -

toprovidefor the preparahpn of instr_uctiona!‘mateﬁal's, including films,
casseties, tapes, video casseltes, CD, VCD and other sofiware;

to recognise éik'ani‘fnaﬁdns“éf or periods of éiudy (whetherin full or
in part) of other Unlversmes, Instltutlons or other places of Higher

learmng as equivalent to examlnatlons or periods of study in the
University and 6 Wt_thdraw such recognition at any time;

to raise, coliect, suﬁscnbe and borrow with the approval with the

GovemmgBodywhetheron mesemntyofﬁ'eep_ropertyof the University, -

monéy for the purpéses of the Uni wers;ty'

to enter mto carry oui vary or cancel contracts

g, The Umvers:ty shall he open to all persons rrrespectlve of class, creed or

gender:

: Pmmdedﬁatmhmgmﬁssewoﬂshdl bedeemedtorequtresmeUnwemrtyfrom
makmg spec:al provisions: for admission to students of the State of Uttaranchal.

“10. The University WI|] seek accredltahon from respectwe national
accredttatlon bodies. )

i
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CHAPTER--II I
Officars of the Unijversity

" 11. Tnefollowing shall be the officers of the University i—
{a) the Visitor; - '
- (b} .the Chanceltor;
(c) 'theVice-Chancellor;
“ (d) theProVice-Chancellor;
"{e) the Registrar; | )
® the Finance Officer; and

(g) such other officers as may be declared by the Stafutes to be
- officers of the University.

. 12.(1) The Governor of Uttaranichal will be the Visitor of the Unlversrty

(2) The Visitor shall, when present, preside at the convocation of the Unlversrty
for conferming degdrees and diplomas.

{3) The Visitor shall have the following powers namely:~

{a) Tocallfor any paper or information relating to the affairs of the
University. -

) 'On the basis of the informatlon received’ by the Visitor, if he is
' safisfied that any order, proceeding, or decision faken by any authorily of
the Universily is nof in conformity with the Act, Regulafions, Qrdi-
nances or Rules, he may issue such directions as he may deern fit

* inthe interest of the University and the directions so 1ssued shall

be complied with by all concemed. :

.- 13.(1) The{CFAI shall, with the prior approval of the Visitor, appomta
_p_efso_nsur_tab!e to beappoinied as Chancelor, as the Chancefiorof the ICFAI University. .

{2) The Chancellor so eppointed shall hold the office for a period of five
years. . . . IR

- {3) The Chancellor shall have such powers as may be conferred an him by
this Act or the Statutes made thereunder. :

. 14.{1) The Vice-Chancellor shall be appointed on such terms and condi-
tions as may be prescnbed by the statutes fora term of three years by the Chancellor
from a panel of three persons recornmended by the Commitiee conistituted in accor-
dance with the provisions of sub—secuon {2).

@ The Committee: referred to in sub-section (1 Jshall consust ofthe fnl!owmg

: (8) One person nominated by the Visitor; s
(b) One person nominated by the Chancellor;
{c) The Principal Secretary/Secretary to the State Govemrnent inthe
Higher Education Departmant;
(d) Two nominees of the Board of Govemnors, one: of whom shali be
 nominated as the convenor of the cormmittee by the Board of Governors.
(3) The committee shall, on the basis.of merit, perpare a panel of names of
three persons suitabie to hold the office of the Vice-Chancellor and forward the same

to the Chaneellor alongwith  coricise statement showing the academic qualifications -

and other distinctions of each person.

] (4) The Vice-Chancellor shall be the Principa! executive and academic
officer of the University and shall exercise general supervision and control over the
affairs of the University . and give effect to the decisions of the authorities of the
Unwer!:-ity :

Offteers of
the Unlversity «

The Visitor

The
Chancelios

The Vice-
Chancellgr -
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~

{5) Where any matter other than the appointment of a teacher is of

urgent nature requiring immediate:action and the.same could not be immediately |

dealt with by any officer or the authority or other body of the University empow-
ered by or under this Act to deai with:it, the Vice-Chancellor may take such
action as he may deem fit with the prior approval of the Chancelior.

() The Vice-Chancellor shall exercise such other powers and perform such
other duties as may be laid down by the Statutes or the rules.

(7) The Chancellor is empowered to remove e Vice-Chancellor after
due enquiry. It will be open to the Chancellor to suspend the Vice-Chancellor
during enquiry depending upon the serfousness of the charges, as he may deem

15. A Pro-Vice-Chancellor may be appointed by the Vice-Chancelior
with prior approval of the Chanceller in such manner and shall exercise such
powers and perform such duties as may be prescribed by Statutes.

16. Deans of faculties shall be appointed by the Vice-Chancellor in
such manner and shall exercise such powers and perform such duties as may
be prescribed by Statutes

17.{1} The Reglslrar shall be appomted by the Chancellor in such
manner and on such terms and conditions as may be prescribed.

(2) AII contracts shall be entered into and s:gned by the Registrar on
behalf of the Unwersny .

(3} The Registtar shall have the power to authentrcate records on behalf of
the University and shall-exercise such other powers and perform such other duties
as may be prescribed or may be't reqmred frorn trme fo time, by the Chancelior ar the
Vlce—Chancellor S R

" '(4) The Registrar shall be responsible for'the due custody of the records and
the common sezl of the University and shall be bound to place before the Chancellor,
the Vice-Chancellor or any other authority, all such information and docurnents as may
be necessary for transaction of their business. .

18. The Finance Officer shall be appointed by the Chancellor in such man-
ner and shali exercise such powers and perform such dufies as may be perscribed.

19, The ma:')nef of appointiﬁent.‘terms and conditions of service and powers
and dulies of the other officers of the University"sha![ be such as may be prescribed.
” o - . -
. CHAPTER--IV
Authoritles of the University

20. The following shall be the authorities of the University, namely :--
{a) The Board of Governors;
{b) The Board of Management;
{c} The Academic Council;
(d) The Finance Committeg; and
v {e) Such otherduthorities as may be declared by the Statutes to be the

Ha

authorities of the-University. : AR

21.(1) The Board of Governors shall consist of--
' (a) The Chiancellor e - Chairman;
{b) The Vice-Chancellor - Member-Secretary;
{€) P‘mcupal SecretaryISecretary to the State Government
Inthe_Higher Educatiori Department or a Secretary to
“the Stafe Government niominated by the State Government.

B S T S P
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() Three persons nominated by the ICFAI,Hyd_crabac_'.; |
(e) Anominee of the UG.C;

 Two eminenteducationists and academicians, out of whomn at leastone w1|l
be a woman, nominated by the Visitor;

(g} Two academicians out of wiiom at least one will be a woman nomni-
naled by the Chancellor

The RBQISlI'aI' shall be an ex-officio Secretary of the Board of Governors.

(2) The Board of Govemors shali be the principal goveming body of the Unwer—

sity and shallhave the following powers, namely :--

(a) to appoaint the Statufory Auditars of the University; -

(b) to lay down policies to be pursued by the University;

{c) toreviewdicisicns of the other authorities of the University if they are
not in conformity with the provisions of this Act, or the Statutes or
‘the Rules; .

(d) toapprove the budget and annual report of the, UnWersny

{8} to make new or additional Statutes or amend or repea! the earller
" Stalutes and Rules;
- {f) 16 take decision about voluntary Winding up of the Unwersﬂy,
{g) to approve proposals for submission to the State Government; and
(h). to take such decisions and steps as are found desirable for effectively

. {':": carryymg out the objects of the University,

(3) The Board of Govemors shall, meet atleast thrice a year et such time and
place as the Chance'lior thmks fit.

22.{1) The Board of Managem ent shaft consist of :—

1

_.(a} the Vlce-ChanceIIor

()] the Regislrar
(c) four persons, nominated by the ICFAl Hyderabad
(d) two Deans of the faculties as pominated by the Chancellor*
(e} Principal Secretary/Secretary to the State Government in the Higher
Education Department or his nominee not below the rank of Joint
. Secretary to the State Government.
The Vice-Chancellor shall be the Chairperson of the Board of manage-
mentand the Registrar shalt be the Secrefary of the Board of Management.
{2) The powers and funciigns of the Board of management shall be such as

may be prescribed,

23.(1) The Atademic Council shail corisist of -
{2) the Vice-Chancellor - - Chairman; -
{b} the Registrar - - . Secrefary,

. (¢) such other members as may be prescribed in the Statutes

(2) The Academic Council shall be the principal academic body of the Unrversﬂy
end shall, subject to the provisions of this Act, the Statutes and the
Rules, co-ordinate and exercise general supervision over the academlc
pohcles ofthe Umvemnty '

24 (1) The Flnance Committee shail consist of :—-

(a) the Vice-Chancellor - Chairman;

(b) the Reagistrar - Secretary; |

{c) the Finance-Offi icer

(d) Principal Secretary/Secretary fo the State Govemment in the Higher
Education Department or his nominee not below the rank of Jomt
Secretary to the State Government;

(e) such other members as may be prescribed in the Stalutes. -

The Board of
Manzgement

The

" Academic
. Coundil

The Finance

Sommitee
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(2) The Finance Committee shall be the principal financial body of the
University to take care of financial matters and shall, subject to the provisions of
this Act, Rules, Statutes and Acts, co-ordinate and exercise genera! supervision

over the financial matters of the Unwersnty

25. The constitution, poWe(s and functions of the other authorities
of the University shall be such as may be prescribed.

26. No act or praceeding of any 'aUtﬁdr]ty' of lhe Umv'ersny shall ba
invalid merely by reason of the existence of any vacancy or defect in the consti- .

.

 tution of the authority.

CHAPTER-V

Statutes and Rufes

- 27. Subject to the provisions of this Act, the Statutes may provide for any
matier relating to the University and staff, as given below -

{a) the procedure for transaction of business of the Autherities of the
University.and the composition of bodies not specified in this Act;

(b) the pperation of the pennanentendowmentﬁmd the general fund
and the tievelopment fund;

(c) the terms a@nd conditions of appomtment of the Vlce-Chancellor the
Registrar and the Finance Officer and their powers ard functions;

(d) the mode of recruitment and the’ condmo ns of service of the other

officers, teachers and emp!oyeas of the University;

{e) the procedure for resolving disputes between the University and its
officers. facuity mermbers, employees and students;

{) creation, abalition or restructuring of departments and facuilties;

{g) the manner of co~operatjon with other Universilies or insfitutions of
higher |eammg,

(h) the procedure for conferment of honorary degrees;

(i) provisions regarding grant of freeships and scholarships;

(i} number of seats in different courses of studies and the procedure of -

admission of students to such courses inciuding reservat:on of seals
for Uttaranchai students; '
(k) the fee chargeable from students far various courses of studies;
- () institution "of fellowships,’ scholarshps, studentahlps freeships,
medals and prizes;
)} procedure for creation and ghalition of posts;
{n) other matters which may be.prescribed.

28.(1) The flrst Statutes framed by the Board of Governors shall be
submitted to the State Government for its approval, which may, within three
months from the date of rece:pt of the Slatutes gwe its ‘approval with or

-without modification. _

(2) Where the State Government falls to take any declsmn Wlth
respect to the approval of the Statutes within the period specified under
Sub-section (1) it shall be deemed to have been approved by the State
Governmemt. .

29, The Board of Governors may, with-the prior approval of the State
Government; make new or additional Statutes or amend or repeal the Stajutes.
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30. Subject to the prowslons of th:s Act, the Rules may provide for all or
any of the followsng matters namely -
(a) admlssmn of students tothe Unwersrty and their enrolmentand con-
- tinuance as. such

" {b) the courses ofstudy io be laid down fora[l degrees and omeracademlc

distiricions ofthe Unn.rersmy

(c) the award of degrees and othér académic distinctions; -

{d) the conditions of the award of fellowsh:ps scholarships, studenlsmps
medals and prizes; - .

(e) the conduct.of examinations: and the condmons and mode of appomtment
and duties .of examining bodies, examiners, invigitators, tabulalors and

rnoderatots

{f the feelo be chapged for admission tothe emmlnahons degrees and other =

- '+ academicdistinétions of the University;
* (g) the condmohs of residence of lhe students at the Umve:srty or a oonsh—

tuenloollege
th) malntenance of discipline among the students of the Umverslty ora

constituent college; | :
(i) all other matters as may be: prowded in the Statutes and rules under

the Act. - .- bt -

31 {1) The Rules shall e made by the. Board .efGovemors and the rules so
made shall be submitted to the State Governmentfor its approval, which may, within two
monthsfrom Medateofreoeiptoftl"nerules,gwe rtsapprovalmﬁmrmﬁmﬂnndrﬁcatm

) (2} Where the State Government fails ta-take any-decision with respect to
the appraval of the rules within the period specified-under sub-sectlon (1), itshall be
deemed to have been approved by the-State Government.

" 32. The Academlc council may W|th the approval of the Board of Manage-

ment, make new or additional rules or amérid or repeal the rules, subject to the
approval of the State Government.

* CHAPTER--V

Miscellaneous

33. '(1') Every employee shall be appointed under a written contract, which
shall be kept in the University and a cop,' of which shall be furnished to the em-

ployee concemed. )
-(2) Dtscrphnary action agamst the, sludenls!employees shall be govgmed by
procedure prescnbed in the Statutes _' -

(3) Any dlspute ansmg out of lhe conlract between the Unwers:ty and an
employee shall, at the. request otthe. employee be referred to a tribunat of arbitra-
tion consisting ofone member appomted by the Board of Management one member
nominated by the employee eonoemed and anumpire appointed by the Chancellor:.

(4) The decision of tribunal in such matier shall be final.

(5) The procedure for regulatlng the work of the tribunal shali be such as
may be prescnbed

34. Evéry employee or student of the University or of a constituent college,
shall natwithstanding anything contained in this Act, have a right to appeal within
such time as may be prescribed, to the Board of Management against the decision
of any officer or authority of the University or of the Princi pal of any such coliege,
and théreupon the Board of Managerment may confirm, modlfy or change the deci-
sion appealed against.

Rues
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) 35. The Umvers:ty shall conslltule for the benef‘ tof |ts employnes such
provident or pension fund anc: provide such insurance scherne as it may deem fit in
such manner ancl subject to such COl'ldlllOﬁS asmay be prescrlbed

36 lf any questlcm arises as 10 whether any person has been duly

_elected or appointed.as, or is entitied to be 2 member. of any authority ar-

other body of the University, the matter shall be referred to the Chancellor
whose decision thereon shall be final. |

B

37. Any airthority of the Unwerslty menhoned in Section 20 (1) will be
empowered to constitute a committee of such’@uthority, consisting of such
members as such authority may deem fil E"ld havmg suCh powers as the

authority may deem fit.- .

38. Any casual vacancy among the members, ther than ex-officio mem-
bers, of any Autharity or body ofthe Unwersrty shalt befilled in the same manner in
which the member whose vacancy is to be filled up, was chosen, and the person
filling the vacancy shall be a mernber of such authority or body for the residue of the
term for which.the person whose place he/she fills would have been a member.

39. No suit or other legal proceedings shall lje against any officer or other
employee of the University for anything, which is dane in good faith or intended o
be done in pursuance of the provisions of this Act, the Statates or the Rules.

< 40 Notwrthstandmg anylhlng contamed rn anyother prowsrons of thls Act
and the Statutes ™= "~
(a) the first Vice- Chancellor and pro-Vice-Chancellor, if any shall be
appcmted by the Chancallor and the saad officer shell hold ofﬁce for
‘a term of three year;.: .
(b) the first Registrarand the first Finance Off icor shall be appolnted by
the Changellor who shali‘hoid officg {or a teym of three years;
_ (c) the fitst Board of quemors shall hold office for a term nof exceeding
three years;
(d) the firt Board of Management the ﬁrst Flnance Committee ancl the
first Academic Councnlshall be constituted by the Chancellor for a
term of three years.”’ -

41.{1) The University shall establish a permanent endowment fund
of alleast rupees one crofe, whlch may be mcreased sun motu but shall not
be decreased.” '

(2) The Unwers:ly shail have power to invest the permanenl endowment
fund in such manner as may be prescribed.

{3)The unwersafy may transfer any amount from the géneral fund or

"‘the‘development fund to the permanent endowment fund. Excepting in the

digsolution, of the University, in no other cwcumstances can any monies be

- transferred from corpus of the endowmentfund for other purposes.

_(#) Not exceedlng 75% of ihe incomes recewed from the corpus per-
manenlendcwment fund shall be uged for the purposes of development waorks
of the University. The remaining 25% shal’ be reinvested into the permanent
endowment fund. - i : =

42. {1).The Unwersrty shall establish a general fund to which the
following amount shall be credited, namely :-- -

(a). all fees which mnay be charged by ihe Unwersrty

(b) all sums received from any othér source;

{c) all contnbutlons made by the, ICFAl'Hyderabad;

(d) all contnbutlcnsa'clcnatrons made in this'behalf by any other
. personor bcdy. whlch are not pl‘Dhlb!led by any law for the
time being in force:

ar i meam
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(2) The funds credited to the general fund shall be applled to meet aII the
recurring expenditure of the Umversuty s ' ..

43. {1) The Unlver51ty shall also establlsh a development fund o whtch

{a) development fees wh:ch may be charged from: students .
- (b). atlsm1sreoe¢vedﬁ'om anyomersmoefortl-nepm'posee ofmedevelopmerrt
ofthe University; -
{¢). all contributions. made by the ICFAI Hyderabad
: (d) all contdbutions/donations made.in this behalf by any other person
* or.body whtch are- not' prol‘nblted by any law for the time bemg in
forcerand . -
(e) allincomes recelved from the pennanentendowrnentfund
- {2) The funds credited to the deve'.opmentfund from time to time shall be
utlllzed for the devefapment of the University. .

44, The funds established under sections 41, 42 and 43 shall, subject to

: -general supervision and contro! of the Board of Governors be’ regulated and mam- .

tained in such manner as' may be prescribed,

45, (1) The annual report of the Umvers:ty shall be prepared underthe direc-

. tton of the Board of Management and shali be submitted- to the Board of Governors

for its approval.
{2} The Board of Governors shall consider the annual reporti in its meetlng
and may, approve the sgime with or thhout rnod:ﬁcaﬂon

. (3 Aoopy of the anpual report duly approved by the Board of Govemors shall
be sent to Visitor and the State Govemment biefore 31 December fo[tomng close ofthe
financial yearin 31 March each Yyear.

48. {1} Theannua acbounis ‘and balance sheet of the Umversnty shall be

* prepared upder the direétiori 6fthe Board of Management and all funds accruing to

or received by the University fram whatever source and ali amount dlsbursed &r paid

“shall be entered in the Bccounts fiaintalned by the University.

(2) The annual accounts of the Universify shall be audited by an aud:tor
who is a member of the Institute of Chartered Accountants of India, every year.

(3) Acopy of the annual accounts and the Balance sheet together withthe

audit report shall be submitted to the Board of governors well before 31 December
following close of the financial year in 31 March each year.

. {4) The annual accounts, the Balance sheet and the audit report shall be
considered by the Board of Governors at its meefing and the Board of Governors
shall forward the same to the Vigjtor and the State Govemment alopgwith its obser-
vations thereon before the 31st December each year.

{5) In the event of any material qualificati§ns in the Report of the Auditors,
the State Government may issue directions to the University, and such directions
shall be binding on the University.

47. A copy of any receipt, application, nolice, order, proceeding or resolu-
tion of any authority or committee of the university or other documents in posses-

" sion of the University or any entry in any register duly maintained by the University,

if certified by the Registrar, shall be received as ptima facie evidence of such receipt,
application, natice, order, proceeding, resolution or document or the existence of
enlry in the register and shall be-admitted as evidence of the matters and transaction
therein recorded where the original thereof would, if produced, have been admissible
inevidence. -

43. (1) If ICFAI, Hyderabad proposes dissolution of the {CFAI University in

" accordance with the Iaw governing its constitulion or mcorporatcon it shall glve at

least three months ngtice in writing to the State Government:~ .
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(2) Orridentification of mismanagement, mal-administration, in-discipline,
failure in the accomplishment of the objects of University and econormic hardships
in the management systems of University, the State Govemment would issue direc-
tions fo the management system of University. If the dlrechon are not, followed
within such time as may be prescribed, the right {o take dec:sron forwmdmg up of

- the University would vést in the State Government.

- (3) The manner of winding up of the University would be such as may be
prescribed by the State Government in this behalf, Provided that fo such action will
be initiated without afferding a reasonable opporiunity to shew cause to the ICFAL,

" '{4) On receipt of the notice referred to in'sub-settion {1}, tHe State Govern-

- ment shall, in consultation with the council for Technical Education and U.G.C.

make such arrangements far administration of the University from the proposed
date of dissolution of the University by ICFAI, Myderabad and until the last batch of
students in regular courses of studies of the University complete their courses of
studies in such manner as may be prescribed by the Stafutes. :

49.(1) The expenditure for administration of the University during the taking

--pver petiod ofits management under section 48 shall be met out of the permanent

endowment fund, the general fund or the development fund.
(2) If the fund referred to sub-section (1) are not suificient to meet the ex-

" penditure ‘of the University during the taking over period of its management, such
" expenditure may be met by disposing of the properhes or assels ofthe Universily,
) by the State Gove rnment

-

50. (1 } If any d lfﬁcully arises in gwmg effect to the prowsmns ofth!s Act, the

_ State Govermnment may, by a notification or order, make such provisions, notincon-
_sistentwith the provisions-of this Act, as appear to It to be necessary or expedlent

far removing the difficulty :

Pravided that no notification order under sub-section {1) shall be made
after the expiration of a period of three years from the commencement of
this Act. .

(2) Every order made under sub-sechon (1) shaﬂ -as 500N as may be
after it is made, be laid before the State legislature, -

By Order,

" BHAROSI LAL,
Secretary
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